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UPON hearing counsel the Court nmade the foll ow ng
ORDER

Contenpt Petition (C No. 169/2003

No joint inspection was nmade on 16.4.2003 as ordered by this Court.

It is now subnmitted on behalf of the AICTE that inspection was made on 23.5.2003. Learned cou
nsel for the petitioner states that no notice was given to the petitioner for carrying out |j
oint inspection on 23.5.2003 and even a copy of the inspection report is not yet furnished to

t hem

The AICTE to furnish the copy of the Joint Inspection Report of 23.5.2003 to the petitioner to
day itself. The petitioner to file objections to that inspection Report, if any, within a per
iod of two weeks from today.

Respondent Nos. 2 and 3 are present before this Court. Their personal appearance is dispensed
with on the future dates of hearing, until required. Exenption from personal appearance, as

sought for by respondent No.1l, is dispensed with only for today.

Respondents may file their counter affidavit within four weeks.

Li st these matters on 31.10.2003.

Sarita(Shelly Sengupta)
Court Master



